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ontempt ~pplicdtion 'No. 853 of 1993

In

£k'iginal pplication No.914 of 1992

lndra Pal ::Jingh ••• ·';"\~jl-jlicant

, Versus

Union of India ••• e s poncen ts

Hon. I'i,r. Justice" .•K. Varma, V.G

Hon • Ivir. K.• OJayya, t~iember (~-\.)

.( By Hob. Mro Justice R.•l". Vanna V.fJ )
',..

Sri O.P. Gupta, learned counsel vor the

aPplicant is heard. After heer'Lnq, learned

counsel prays for vJithdrawing_this petition for

contempt. He is pennitted to do so. The petition

is dismissed as withdravn •

Vice Choinnan

ua ted.: 12.5.1993
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